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INVITATION FOR EXPRESSION OF INTEREST FOR 
NEXRISE PUBLICATIONS PRIVATE LIMITED OPERATING IN PUBLISHING 

EDUCATIONAL BOOKS FOR VARIOUS SUBJECTS AT CHENNAI, TAMIL NADU 
 

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with PAN/ CIN/ 
LLP No. 

Nexrise Publications Private Limited 
CIN: U74999TN2015PTC101378 

2. Address of the registered office 1st Floor, 6A & 6B, PMR Towers Menambedu High Road 
Ambattur Industrial Estate, Chennai, Tamil Nadu, India - 
600098 

3. URL of website http://nexrise.in/ 
4. Details of place where majority of fixed assets are 

located 
The company is in business of publishing educational 
books for various subjects. 
For further details write an email to 
cirp.nexrise@gmail.com 

5. Installed capacity of main products/ services Inventory as on 31 August 2023 is INR 10.53 crores. 
6. Quantity and value of main products/ services sold in 

last financial year 
As per the unaudited Financial Statements for FY 2022-23 
provided by the management, the revenue of operations 
was INR 2.44 crores. 

7. Number of employees/ workmen 5 employees 
8. Further details including last available financial 

statements (with schedules) of two years, lists of 
creditors, relevant dates for subsequent events of the 
process are available at: 

For further details write an email to 
cirp.nexrise@gmail.com  

   9. Eligibility for resolution applicants under section 
25(2)(h) of the Code is available at: 

For detailed EOI and eligibility criteria, please write an 
email to cirp.nexrise@gmail.com 

    10. Last date for receipt of expression of interest 17 April 2024 
11. Date of issue of provisional list of prospective 

resolution applicants 
27 April 2024 

12. Last date for submission of objections to provisional 
list 

02 May 2024 

13. Date of issue of final list of prospective resolution 
applicants 

12 May 2024 

14. Date of issue of information memorandum, 
evaluation matrix and request for resolution plans to 
prospective resolution applicants 

17 May 2024 

15. Last date for submission of resolution plans 16 June 2024 
16. Process email id to submit Expression of Interest cirp.nexrise@gmail.com 

 

Shouvik Kumar Roy 
As Resolution Professional of Nexrise Publications Private Limited 
Authorization for Assignment valid till 13th November 2024 
Registration No. IBBI/IPA-001/IP-P-02113/2020-2021/13284 
Correspondence Address: 106, 1st Floor, Kanakia Atrium 2, 
Cross Road A, Behind Courtyard Marriott, 
Chakala, Andheri East, Mumbai - 400093 
Email: shouvikkumarroy@gmail.com, cirp.nexrise@gmail.com     
 
Date: 02.04.2024 
Place: Mumbai 
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The microfinance industry’s
loan portfolio grew robustly at
21 per cent as of December 2023
to touch ₹3.93-lakh crore, ac-
cording to latest data compiled
by Sa-Dhan .

According to this RBI-ap-
proved Self Regulatory Organ-
isation (SRO), Microfinance In-
stitutions (MFIs) continued to
occupy the largest share in the
pie, with 40 per cent, followed by
banks at 32 per cent, and SFBs at
18 per cent, NBFCs at 11 per
cent, and non-profit MFIs at
0.18 per cent.

BOOM TIME

“Microfinance sector is on a
boom with overall improved
performance in every para-
meter. This growth story has
been continuing for the last two
quarters and expected to con-
tinue for a few more years,” Jiji
Mammen, ED & CEO, Sa-Dhan
said.

He also said that microfin-
ance needs to be expanded to
other geographies, which are
not fully served at present. 

Sa-Dhan has taken the lead in
identifying issues pertaining to
unreached geographies by
launching a study with the sup-
port of Small Industries Devel-
opment Bank of India (SIDBI).
The study report is expected
soon and will be made available

to the public. Another challenge
is the need to create awareness
among the micro borrowers. Sa-
Dhan, with the support of the
DEA Fund of the RBI, conducted
2,250 workshops across the
country in 19 States covering
1.42 lakh persons and imparting
such training.

MICRO LENDERS

Sa-Dhan is also working to pro-
mote micro-enterprises among
self-help groups (SHGs) and
joint liability group (JLG) mem-
bers. A project is being imple-
mented to develop one million
enterprises in the country,
Mammen added.

As of December 2023, the

number of loans accounts ser-
viced by all micro lenders stands
at 14 crore accounts, up 9 per
cent year-on-year. For the third
quarter that ended December
31, 2023, the total disbursement
of all micro-lenders grew 19 per
cent at ₹96,754 crore.

The top five states in terms of
portfolio are Bihar (₹58,706
crore), Tamil Nadu (₹53,304
crore), Uttar Pradesh (₹40,770
crore), Karnataka (₹37,427
crore), and West Bengal
(₹35,431 crore). These States
account for about 57 per cent of
the industry’s total portfolio.

There has been a significant
increase among the major States
in terms of portfolio (y-o-y

growth) Uttar Pradesh has re-
corded 38 per cent growth, fol-
lowed by Bihar at 35 per cent,
Karnataka at 30 per cent, Tamil
Nadu at 25 per cent, and Odisha
at 24 per cent, respectively
above the industry average of 21
per cent, while West Bengal has
registered modest growth of 8
per cent.

The number of districts hav-
ing portfolio greater than ₹2,000
crore has significantly increased
from 14 on December 2022 to 30
as of December 2023. The ma-
jority of these districts are from
Bihar (12 districts), West Bengal
(6 districts), Tamil Nadu (5 dis-
tricts) and Karnataka (4
districts).

Microfinance loan portfolio
grows 21% to ₹3.93-lakh cr 
WHAT NEXT. Creating awareness among borrowers, reaching untapped regions will be crucial

KR Srivats
New Delhi

SPREADING THE NET. Sa-Dhan, an RBI-approved Self Regulatory Organisation, is also working
to promote micro-enterprises among self-help groups and joint liability groups BLOOMBERG 

External A�airs Minister S
Jaishankar on Monday said
former prime ministers
Jawaharlal Nehru and Indira
Gandhi had a “dismissive at-
titude” towards the territ-
orial issues that led to ceding
away of the Katchatheevu is-
land and fishing rights to Sri
Lanka.

He also accused the DMK
of “conniving” with the Con-
gress on both the issues and
pretending now as if they
bear no responsibility to-
wards such blunders com-
mitted in the past.

EXTENSIVE BRIEFING

The External A�airs Minis-
ter’s extensive briefing to
amplify the issue comes a
day after Prime Minister
Narendra Modi had lashed
out at the Congress for
“compromising” on the
country’s integrity at a pub-
lic rally in Meerut on
Sunday.

Jaishankar, who came pre-
pared with government re-
cords, told reporters that
Nehru wrote in May 1961: “I
would have no hesitation in
giving up our claim to it. I do
not like matters like this
pending indefinitely and be-
ing raised again and again in
Parliament.” So, for Pandit
Nehru, this was a “little is-
land, it had no importance,
and he saw it as a nuisance..
For him, the sooner you give
it away, the better,” the For-
eign Minister said.

Jaishankar said this “indif-
ferent” view continued
through former PM Indira
Gandhi. She referred to the
island as “a small rock”. 

Jaishankar quoted MP G.
Viswanathan from Tamil
Nadu as saying: “We are wor-
ried about Diego Garcia,
thousands of miles away
from the Indian territory,
but we are not worried about
this small island. The PM
(Indira Gandhi) is said to
have remarked in the AICC
meeting that this is a little
rock. I am reminded of those
days when Pandit Nehru
called about our northern
boundary as a place where
not a blade of grass grew. I
would like to remind the PM
that after this historic state-
ment by PM Nehru, he never
regained the confidence of
the country. The same is go-
ing to happen to the PM (In-
dira Gandhi) when she says
that this is only a little rock
and that there is nothing to
worry about the territories
of our country.” 

The Union Minister

stated that “... So, this is not
just one PM... This dis-
missive attitude...was the
historic Congress attitude
towards Katchatheevu...”
Answering a question about
why the BJP is raking it up
now, he said: “it’s not only
important for public to
know who did it, but who hid
it all these years”. 

LEGAL OPINIONS 

In that context, he read out
two legal opinions sought on
the Katchatheevu island dur-
ing that time including that
of former Attorney General
of India MC Setalvad, and
stated that they were ig-
nored. Noted legal luminary
Setalvad said in 1958 that
the matter was “by no means
clear” but the “sovereignty
was and is with India.” 

According to him, in the
last 20 years, 6,184 Indian
fishermen have been de-
tained by Sri Lanka and
1,175 Indian fishing vessels
have been seized, detained
or apprehended by Sri
Lanka. 

‘Nehru, Indira always had dismissive
attitude towards Katchatheevu’
Dalip Singh
New Delhi

PAST IMPERFECT. External A�airs Minister S Jaishankar
addressing a press conference, in New Delhi on Monday ANI

Amidst allegations of “tax
terrorism”, the Income Tax
department in the Supreme
Court on Monday stated its
resolve to not take any “co-
ercive steps” against the In-
dian National Congress on
tax demands to the tune of
approximately ₹3,500 crore
raised in March in view of
the General Elections.

At the very outset of the
hearing before a Bench
headed by Justice BV
Nagarathna, Solicitor Gen-
eral Tushar Mehta stated
that “since the election is go-
ing on, we do not want any
problem to arise for any
political party. We will not
take any coercive steps till
the case is heard again on
July 24, 2024”.

“He (Mehta) has
rendered me speechless,”
senior advocate AM Singhvi
reacted to the turn of events.

Trouble had been mount-
ing for the Congress with
fresh notices from the In-
come Tax department rais-
ing a tax demand of ₹1,745
crore for the assessment
years 2014-15 to 2016-17.

With the latest tax notice,
the Income Tax department
had raised a total demand of
₹3,567 crore from the Indian

National Congress Party. 

TAX NOTICES

Fresh tax notices for 2014-
15 (₹663 crore), 2015-16
(about ₹664 crore), and
2016-17 (approximately
₹417 crore) were issued. 

This followed the termin-
ation of tax exemptions for
political parties, enforced
based on a March 2016 Delhi
High Court ruling.

The Congress has chal-
lenged the High Court order
that gross receipt was tax-
able. “Gross receipt is never
taxable. Only total income is
taxable. We are a political
party, not a profit-making
organisation,” Singhvi
argued.

Mehta said the total of
over ₹3500 crore was a
“block assessment” of the
past seven years. This ex-
cluded the ₹135 crore re-
covered from the party

through attachment. He
said the department has
willingly made the “conces-
sion” to avoid coercive
measures in view of the pre-
vailing circumstances of the
elections.

SC ORDER

He emphasised that the
Congress was granted lee-
way, although the tax de-
mands exceeding ₹3,500
crore in March 2024 are not
directly related to pending
appeals in the Supreme
Court.

The apex court scheduled
the case for a hearing on its
merits. In its order, it noted
that while the issues in the
appeals are yet to be de-
cided, the Solicitor General
stated that the Income Tax
department does not intend
to escalate the situation, and
no coercive measures will be
taken regarding the demand
of approximately ₹3,500
crore.

The court further recor-
ded the statement of the de-
partment that the Congress
need not have any “appre-
hensions regarding any co-
ercive steps”.

The Congress had raised
the issue that the slew of tax
notices issued on the eve of
the Lok Sabha polls would
tilt the level playing field in
favour of the ruling BJP.

Krishnadas Rajagopal
New Delhi

No coercive step against Congress
till elections, I-T dept tells SC

‘One Vehicle, One FASTag’
norm comes into force

New Delhi: State-owned NHAI’s
‘One Vehicle, One FASTag’
norm, which aims to
discourage the use of single
FASTag for multiple vehicles
has come into force from April
1, a senior o�cial said. NHAI
had extended the ‘One Vehicle,
One FASTag’ initiative
compliance deadline to
March-end, in view of the
problems faced by Paytm
FASTag users. “Multiple
FASTags won’t work... People
who have multiple FASTags for
one vehicle won’t be able to
use all of them from April 1,”
the o�cial told. PTI

QUICKLY.

IRB Infra’s SPVs pay
₹6,111 cr to NHAI

New Delhi: IRB Infrastructure
Trust, an associate of IRB Infra,
on Monday said that its special
purpose vehicles (SPVs) have
made a payment of ₹6,111
crore to the National Highways
Authority of India (NHAI) for
toll-operate-transfer (ToT)
projects. The highways
infrastructure investment trust
informed that IRB Lalitpur
Lakhnadon Tollway
representing 12 TOT projects,
IRB Kota Tollway and IRB
Gwalior Tollway representing
13 TOT bundles, have started
from April 1. OUR BUREAU

India’s hydroelectricity out-
put fell at the steepest pace
in at least 38 years during
the year ended March 31, a
Reuters analysis of govern-
ment data showed, as er-
ratic rainfall forced further
dependence on coal-fired
power amid higher demand.

The 16.3 per cent drop in
generation from the coun-
try’s biggest clean energy
source coincided with the
share of renewables in
power generation sliding
for the first time since
Prime Minister Narendra
Modi made commitments
to boost solar and wind ca-
pacity at the United Na-
tions climate talks at Paris
in 2015.

Renewables accounted
for 11.7 per cent of India’s
power output in the year
that ended in March, down
from 11.8 per cent a year
earlier, a Reuters analysis of
daily load despatch data
from the federal grid regu-

lator Grid-India showed.
India is the world’s third-
largest greenhouse gas
emitter, and the govern-
ment often points to lower
per-capita emissions com-
pared to developed nations
to defend rising coal use.

RESERVOIR LEVELS

A five-year low in reservoir
levels means hydro output
will likely remain low dur-
ing the hottest months of

April-June, experts say, po-
tentially boosting depend-
ence on coal during a period
of high demand before the
monsoon starts in June.

KJ Ramesh, former chief
of the Indian Meteorolo-
gical Department, said
there is increased chance of
high rainfall during the an-
nual monsoon this year, but
any impact on hydropower
output would not be visible
before July.

in 2023/24 rose 13.9 per
cent, outpacing the 9.7 per
cent increase in renewable
sources’ output, data from
the grid regulator showed.
Total power generation
rose 10.3 per cent in 2023/
24, Grid-India data showed.

India missed a 2022 tar-
get to install 175 gigawatts
(GW) of renewable energy,
and remains 38.4 GW short
of that goal, with Grid-India
data showing India’s de-
pendence on fossil fuel for
power hit a five-year high of
77.2 per cent in 2023/24.

India’s addition of re-
newables slowed to a five-
year low in 2023.

Globally, hydropower
output fell for only the
fourth time since 2000 due
to lower rainfall and
warmer temperature
brought about by the El
Nino weather pattern, ac-
cording to energy think
tank Ember. Hydro output
in India, the sixth-biggest
hydropower producer, fell
nearly seven times faster
than the global average,
Ember data showed. 

“When hydro increases
due to good rainfall, it
should be used to reduce
dependence on thermal,” he
said, adding that erratic
rainfall means India should
not count on hydro as a reli-
able power source in the
future.

DECLINING SHARE

Hydro’s share in India’s
total power output fell to a
record low of 8.3 per cent
during the fiscal year ended
March 31, Grid-India data
showed, compared with an
average of 12.3 per cent in
the 10 years through 2020.

The share of hydropower
has steadily declined in re-
cent years amid a slowdown
in addition of new capacity,
with other sources includ-
ing coal, solar and wind
gaining share.

The lightest rainfall since
2018 meant reduced water
levels in reservoirs, pushing
annual hydro generation to
a five-year low of 146 billion
kilowatt-hours (kWh).

Meanwhile, power gener-
ation from coal and lignite

Reuters
Singapore

WORRYING TREND. The 16.3 per cent drop in generation
from the country’s biggest clean energy source coincided with
the slowdown in share of renewables in power generation 

Hydropower output sees steepest fall in nearly 4 decades

A Special PMLA court on
Monday sent Delhi CM Arvind
Kejriwal to judicial custody till
April 15, ending his 10-day long
remand with the Enforcement
Directorate (ED) for interroga-
tion in the excise scam.

The ED told Special Judge
Kaveri Baweja of Rouse Avenue
Court that the Delhi CM has in-
formed them that one of the
Delhi excise policy case accused
Vijay Nair, who was in-charge of
the communications of AAP,
was not reporting to him but to
his cabinet colleagues Atishi and
Saurabh Bharadwaj.

His interaction with Nair was
limited, Kejriwal told ED as per
the agency’s submission before
the trial court.

Nair, as per ED allegations,
had received ₹100 crore from
South Group lobby, which was
allegedly utilised for funding
AAP elections in Goa.

The agency has also asked
Apple to help them crack the
password of Kejriwal’s iPhone
after the Delhi CM refused to
share it during his custodial in-
terrogation on the plea that he
will do as advised by his legal
team. The AAP convenor was
picked up late on March 21 night
for refusing to comply with nine
summons issued to him in the
excise case.

Meanwhile, AAP party legal

head, Sanjeev Nasiar said Kejri-
wal has been sent to judicial cus-
tody for 14 days and “now we
have the right to move the bail
application. The government
will run as per provisions of the
law”. AAP workers staged a
protest outside Tihar Jail after
learning that the Delhi CM has
been sent to the judicial custody.

Last week, Kejriwal chal-
lenged his arrest in the Delhi
High Court, but the Judge re-
fused to give him any interim re-
lief and posted the matter for
hearing on April 3. 

ALLEGED TWEAKING

On Saturday, the ED questioned
Delhi Minister Kailash Gahlot to
ascertain facts on the alleged
tweaking of the excise policy
2021-22, which has since been
scrapped, to allegedly give un-
due benefits to liquor compan-
ies. ED also wanted to know
about Nair’s stay at a govern-
ment bungalow allotted to
Gahlot, who said he never
moved to the allotted o�cial
bungalow and preferred to stay
in his personal accommodation.

Gahlot was a member of the
Delhi Group of Ministers,
headed by jailed former Deputy
CM Manish Sisodia, constituted
to draft the Delhi government’s
controversial excise policy.. 

According to ED, the excise
policy was leaked to the “South
Group” liquor lobby, including
BRS leader, K Kavitha, who was
arrested by the ED on March 15. 

Our Bureau
New Delhi

Kejriwal sent to judicial
custody till April 14 

China has released a fourth
list of 30 new names of vari-
ous places in Arunachal Pra-
desh amid Beijing’s stepped-
up assertions in recent
weeks to re-emphasise its
claim over the Indian state.

India has been rejecting
China renaming places in
Arunachal Pradesh, assert-
ing that the state is an integ-
ral part of the country and
assigning “invented” names
does not alter this reality.

The Chinese Ministry of
Civil A�airs released the
fourth list of standardised
geographical names in Zang-
nan, the Chinese name for
Arunachal Pradesh which
Beijing claims as part of
south Tibet, state-run
Global Times reported on
Sunday.

The o�cial website of the
ministry posted 30 addi-
tional names for the region.

Set to take e�ect from
May 1, the implementation
measures stipulate in Article
13 that “place names in for-
eign languages that may
harm China’s territorial
claims and sovereignty
rights shall not be directly
quoted or translated
without authorisation,” the
report said. The Chinese

Civil A�airs Ministry re-
leased the first list of the
standardised names of six
places in Zangnan was re-
leased in 2017, while the
second list of 15 places was
issued in 2021 followed by
another list with names for
11 places in 2023.

‘NOTHING CHANGES’

Reacting to the develop-
ment, External A�airs Min-
ister S Jaishankar asserted
that Arunachal Pradesh was,
is, and will remain an Indian
state in the future.

Addressing a press con-
ference, Jaishankar said
nothing will be gained by
changing the names.

“If I change the name of
your house, will it become
mine? Arunachal Pradesh
was an Indian state, is an In-
dian state and will remain so
in the future. 

“Nothing will be gained by
changing names,” said the
external a�airs minister,
who is on a two-day visit to
Gujarat.

Queried on Indians being
hired and forced to fight
alongside the Russian Army
on the Russia-Ukraine bor-
der, Jaishankar said the In-
dian government has
“strongly” raised this issue
before its Russian counter-
part after two Indians died
in the war zone.

China releases 30 more 
names of places in Arunachal 
Press Trust of India
Beijing

Integral Coach Factory, Chen-
nai, one of the top coach man-
ufacturing units of the Indian
Railways, manufactured 2,829
coaches in 2023-24, a marginal
increase over 2,702 in the pre-
vious year.

The production in FY24
was the highest number of
DPRS (distributed power
rolling stock) coaches with
1,091. Earlier, the highest pro-
duction of DPRS coaches was
996 in the production year
2018-19. The remaining 1,738
were LHB coaches, says a re-
lease. 

DPRS COACHES

DPRS type of coaches include
coaches for Vande Bharat
train sets, electric multiple
units, mainline electric mul-
tiple units, self-propelled in-
spection cars and self-pro-
pelled accident relief trains.
They are self-propelled
coaches with engines as part
of passenger area and the
propulsion power distributed
among units of 3 or 4 as in
Vande Bharat. 

The other highlights of
2023-24 production by ICF in-
clude the highest number of
51 Vande Bharat rakes by ICF.
During the previous year, 12
rakes of Vande Bharat trains
were manufactured by ICF.

During FY24, two rakes of
22 coaches each for Amrit
Bharat Express, which
provides better facilities for
long distance passengers in
unreserved coaches, such as
folding snack table, mobile
holders, cushioned luggage
rakes, charging points, were
manufactured.

In FY24, the ICF also man-
ufactured the highest number
of 19 Self-propelled Inspec-
tion Cars for safety inspec-
tions in the Zonal Railways,
the release said.

In the current fiscal, ICF is
expected to start production
of Vande Metro. It could also
start manufacturing of Vande
Sleeper, once BEML rolls out
the prototype and is approved.

ICF performs
better than
previous
production year

Our Bureau
Chennai
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CANDADATES.

(1) Name of the Constituency : Arani (12)

Name of the Candidate : A GANESHKUMAR

Sl.No

1. Criminal antecedents

a. Nature of the offences U/S

147,148,294,(b),352,352,452,307,506,(2)IPC 

SEC 3 OF TNPPDLACT 1992 

b. Crime No. Cr.No.94/2018

c. Name of the court In The Court of principal Districts sessions 

judge Villupuram

d. Whether charges have Been framed 

or not (Yes/No)

Yes

e. Date of conviction, if any Awaiting Judgment 

f. Details of punishment undergone, if 

any

NIL

g. Any other information required to be 

given

NIL

2. The reasons for the selection of the 

candidate,Selection shall be with 

reference to the qualifications, 

achievements and merit of the candidate, 

and not mere “winnability” at the polls 

(nit more than 100 words)

He is an Educationist, social worker, 

philanthropist who constantly works for the 

public and he was Elected as a Member of 

State legislative Assembly of Tamil Nadu at 

a very young age in 2011. 

3. Reasons as to why other individuals 

without criminal antecedents could not 

be selected as candidates (not more than 

100 words)

He is more suitable than other candidates 

considering his past public services. 

(2) Name of the Constituency : Dindigul (22)

Name of the Candidate : M. Thilagabama

Sl.No

1. Criminal antecedents

a. Nature of the offences Election Cases and Public issue Case

b. Crime No. FIR.No.153/2021, FIR.No.154/2021 and 

FIR.No.1247/2021

c. Name of the court Case is pending at FIR Stage

d. Whether charges have Been framed or 

not (Yes/No)

Nil

e. Date of conviction, if any Nil

f. Details of punishment undergone, if 

any

Nil

g. Any other information required to be 

given

Nil

2. The reasons for the selection of the 

candidate, Selection shall be with 

reference to the qualifications, 

achievements and merit of the candidate, 

and not mere “winnability” at the polls (nit 

more than 100 words)

She is our party Treasurer, Graduate, Poet, 

and has done many more works towards 

people’s welfare. She fought against the 

evils of alcohol abuse and conducted 

various protest against TASMAC shops. 

3. Reasons as to why other individuals 

without criminal antecedent6s could not 

be selected as candidates (not more than 

100 words)

She is the most suitable candidate 

considering here past public services and 

works towards society. 

(3) Name of the constituency  : KallaKurichi (14)

Name of the Candidate      : Devadoss Udaiyar

Sl.No

1. Criminal antecedents

a. Nature of the offences U/s 138 Negotiable Instruments Act

b. Crime No. CC. No.605-615/1999

c. Name of the court Coimbatore Sessions court

d. Whether charges have Been framed or 

not (Yes/No)

no

e. Date of conviction, if any NIL

f. Details of punishment undergone, if 

any

NIL

g. Any other information required to be 

given

NIL

2. The reasons for the selection of the 

candidate, Selection shall be with 

reference to the qualifications, 

achievements and merit of the candidate, 

and not mere “winnability” at the polls (nit 

more than 100 words)

He is a former Member of Parliament. He 

has done lot of good works for the welfare 

of people. 

3. Reasons as to why other individuals 

without criminal antecedent6s could not 

be selected as candidates (not more than 

100 words)

He is the most suitable candidate 

considering his past public services and 

works towards society.

(4) Name of the constituency  : Selam (15)

Name of the Candidate      : Annadurai

Sl.No

1. Criminal antecedents

a. Nature of the offences 1)U/s.147,148,294(b),323,324,50(2) 457 of 

IPC and Sec 3(1) of TNPPDL Act, Sec 4 of 

TNPHW Act.

2)  U/s. 279, 337 of IPC @ 279, 304(A) of 

IPC

b. Crime No. 1)Cr. No. 151/2021, SC.No.186/2023

2)Cr.No.519/2015

c. Name of the court 1)Sankari Sub Court

2)JM (II) No.2 of Sankagiri Court

d. Whether charges have Been framed or 

not (Yes/No)

No

e. Date of conviction, if any NIL

f. Details of punishment undergone, if 

any

NIL

g. Any other information required tobe 

given

NIL

2. The reasons for the selection of the 

candidate, Selection shall be with 

reference to the qualifications, 

achicvements and merit of the candidate, 

and not mere “winnability” at the polls (nit 

more than 100 words)

He is an active social worker from his 

younger age. He works towards the 

upliftment of downtrodden sections of our 

society. 

3. Reasons as to why other individuals 

without criminal antecedent6s could not 

be selected as candidates (not more than 

100 words)

He is the most suitable candidate 

considering his past public services and 

works towards society.

(5) Name of the constituency  : Arakkonam (07)

Name of the Candidate      : K. Balu 

Sl.No

1. Criminal antecedents

a. Nature of the offences U/s 143,341, IPC and registered FIR due 

to agitation against acquisition of Land for 

NLC. 

b. Crime No. 273/2023 Neyveli Township Police Station, 

Cuddalore, Tamil Nadu. 

c. Name of the court NIL

d. Whether charges have Been framed or 

not (Yes/No)

No

e. Date of conviction, if any NIL

f. Details of punishment undergone, if 

any

NIL

g. Any other information required to be 

given

NIL

2. The reasons for the selection of the 

candidate, Selection shall be with 

reference to the qualifications, 

achievements and merit of the candidate, 

and not mere “winnability” at the polls (nit 

more than 100 words)

The candidate is an advocate and a social 

activist, has extensive practice as an 

advocate and succeeded in the matters of 

reservation and upholding constitutional 

validity by filing several Public Interest 

Litigations and he is the instrumental for 

the closure of Liquor shops in the State 

and National Highways and if he is elected 

to Parliament, he would play a vital role to 

uphold constitutional validity.

3. Reasons as to why other individuals 

without criminal antecedent6s could not 

be selected as candidates (not more than 

100 words)

The candidate is a prominent frontline 

party cadre in our party and strongly 

supports the common people from the 

beginning to meet the ends of justice and 

therefore he is fit person to be the 

candidate in Lok Shaba election 2024 than 

other persons.

(6) Name of the constituency  : Mayiladudurai (28)

Name of the Candidate      : M.K.Stalin

Sl.No

1. Criminal antecedents

a. Nature of the offences U/s 143, 341,269,270,341, 

188,506(i),506(ii),147,148, 

307,302,120B,149,109, 387,511,452,427

of IPC

U/s 4(1) of TNPPD act

b. Crime No. FIR No. 6/2023, 688/2023, 1035/2021

567/2021, 127/2019,96/2019, 94/2019

58/2019, 37/2019, 592/2015, 404/2009, 

177/2008

c. Name of the court CC.23/2022 DM cum JM Court,

Thiruvidaimaruthur,

SC.No.352/2023 Bomb blast Court, 

Coimbatore, CC.No. 290/2019 DM cum 

JM Court, Thiruvidaimaruthur, CC.No. 

265/2022 DM cum JM Court,

Kumbakonam

d. Whether charges have Been framed or 

not (Yes/No)

For  four cases YES /Others NO

e. Date of conviction, if any NIL

f. Details of punishment undergone, if 

any

NIL

g. Any other information required to be 

given

NIL

2. The reasons for the selection of the 

candidate, Selection shall be with 

reference to the qualifications, 

achievements and merit of the candidate, 

and not mere “winnability” at the polls (nit 

more than 100 words)

He was a Party Office bearer right from his

student life, he is a social worker uplifting 

downtrodden sections of our society. He 

spearheads and lead the movement to 

create separate district of Kumbakonam  

3. Reasons as to why other individuals 

without criminal antecedent6s could not 

be selected as candidates (not more than 

100 words)

The candidate is a prominent frontline 

party cadre in our party and strongly 

supports the common people from the 

beginning to meet the ends of justice and 

therefore he is fit person to be the 

candidate in Lok Shaba election 2024 than 

other persons.
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Format C-1 

Declaration about criminal cases 

(As per the judgment dated 25th September, 2018 of Hon’ble supreme court 

in WP/Civil No.536 of 2011 (Public interest Foundation & Ors. Vs. Union of 

India & Anr.) 

Name and address of Candidate:  Thilagabama M W/o Mahendra Sekar 

                                                     Door No.2/3136/8, Perumal Nagar, 

                                                     Viswanatham, Sivakasi Taluk,  

                                                     Virudhunagar District. 

Name of political party                : Pattali Makkal Katchi (PMK) 

Name of Election                        : House of people (Lok Sabba) Election 2024 

Name of constituency                 : 22, Dindigul Parliamentary 

                                                     Constituency, State of Tamil Nadu 

1. THILGABAMA M, a candidate for the abovementioned election, declare for 

public information the following details about my criminal antecedents: 

                                                                  Thilagabama        

                                                                     

                                                                   Candidate,  

                                                                   Dindigul PC,  

                                                                   Pattali Makkal Katchi.  

 

(A) Pending criminal cases 

SI.no Name 

of the 

court  

Case No. 

And date 

Status of 

case(s) 

Section(s) of Acts 

concerned and brief 

description of offence(s) 

1 NIL 1.FIR.No.153/2021, 

2.FIR.No.154/2021  

At Sempatti PS, 

Dindigul District. 

3.FIR.No.1247/2021 

Dindigul 

All are in 

FIR 

stage 

1.U/s147,148,109,294B, 

324,506(II) of IPC  

2. U/s143,341,269 of IPC 

3. U/s143,283,270 of IPC   

FIRs registered during 

State Legislative Election 

2021.  

(B)Details about cases of conviction for criminal cases 

SI.no 

 

 

Name of Court 

& Date(s) of 

order(s) 

Description of 

offence(s)Punishment 

imposed 

Maximum punishment 

imposed 

1 NIL NIL NIL 

 

(As per the judgment dated 25th September, 2018 of Hon’ble supreme court in 

WP/Civil No.536 of 2011 (Public interest Foundation & Ors. Vs. Union of India & 

Anr.) 

Name and address of Candidate:  S/o. Kaliyaperumal, 

                                                    No. 3, Pidaran Street, Maruthuvakudi, 

                                                    Aduthurai, Thiruvidamaruthur,  

                                                    Thanjavur    

Name of political party                : Pattali Makkal Katchi (PMK) 

Name of Election                        :  Lok Sabha Election 2024 

Name of constituency                 : 28, Mayiladudurai Parliamentary 

                                                     Constituency, State of Tamil Nadu 

1. , a candidate for the abovementioned election, declare for public 

information the following details about my criminal antecedents: 

 

            

                                                                   Candidate,  

                                                                   Mayiladudurai PC,  

                                                                   Pattali Makkal Katchi 

(A) Pending criminal cases 

SI.n

o 

Name of the 

court  

Case No. 

And date 

Statu

s of 

cases 

Section(s) of Acts concerned and brief 

description of offence(s) 

1 CC.23/2022 

DM cum JM 

Court, 

Thiruvidaimaru

thur, 

SC.No.352/202

3 Bomb blast 

Court, 

Coimbatore, 

CC.No. 

290/2019 DM 

cum JM Court, 

Thiruvidaimaru

thur, CC.No. 

265/2022 DM 

cum JM Court, 

Kumbakonam 

FIR No. 6/2023, 

688/2023,1035/

2021 

567/2021,127/2

019, 96/2019, 

94/2019, 

58/2019, 

37/2019, 

592/2015,404/2

009, 177/2008 

FIR 

stage 

U/s 143, 341,269,270,341, 

188,506(i),506(ii),147,148,307,302,120

B,149,109, 387,511,452,427 of IPC 

U/s 4(1) of TNPPD act 

 

 

(protest, damaging public property, 

threatening, attempt to murder) 

(B) Details about cases of conviction for criminal cases 

SI.

no 

 

 

Name of Court & Date(s) 

of order(s) 

Description of 

offence(s)Punish

ment imposed 

Maximum punishment imposed 

1 NIL NIL NIL 

Format C-1 

Declaration about criminal cases 

(As per the judgment dated 25'h September, 2018, of Hon’ble 

Supreme Court in WP(Civil) No. 536 of 2011 (Public Interest 

Foundation & Ors. Vs. Union of India & Anr.) 

Name and address of candidate :  N.Annadurai 

S/o P.Nadrajan, D.No.14/184, 

Pappapatti Kattu Valavu,  

Edanganasalai (Village),  

Sankagiri (Tk), Salem 637502 

   Name of political party  : Pattali Makkal Katchi (PMK) 

   Name of Election  :        Lok Sabha Election 2024 

  Name of Constituency  : 15, Salem Parliamentary Constituency,                           

   State of Tamil Nadu 

I, N.ANNADURAI, a candidate for the abovementioned election, declare 
for public information the following details about my criminal 
antecedents: 

(A) Pending criminal cases 

 
Sl.No 

 
Name of Court 

 
Case No. 
and dated 

 
Status of 
case(s) 

Section(s) of Acts 
concerned and brief 
description of 
offence(s) 

1 Sankari Sub 
Court 

Cr. No. 
151/2021 
SC.No. 
186/2023 

Witness 
Stage  

U/s.147,148,294(b),32
3,324,50(2) 457 of 
IPC and Sec 3(1) of 
TNPPDL Act, Sec 4 of 
TNPHW Act.(trespass 
&family dispute) 

 
2 

JM (II) No.2 of 
Sankagiri Court 

 
Cr.No.519/2
015 

   FIR Stage    U/s. 279, 337 of IPC @ 
279, 304(A) of IPC 
(vehicle Accident) 

(B) Details about cases of conviction for criminal cases 

Sl.No 
. 

Name of 
Court & 
date(s)of 
order(s) 

Description of offence(s) & 
punishment imposed 

Maximum
 Punish
ment Imposed 

1 NIL NIL NIL 

 
N.Annadurai 

 

15, Salem Parliamentary 

Constituency, 

State of Tamil Nadu 

Pattali Makkal Katchi 

 

(As per the judgment dated 25th September, 2018 of Hon’ble supreme court 

in WP/Civil No.536 of 2011 (Public interest Foundation & Ors. Vs. Union of 

India & Anr.) 

Name and address of Candidate:  S/o. Late Ramasamy udaiyar, 

                                                     1, Hotel Shervaroys Complex, 

                                                    Hospital Road, Yercaud, Salem-636601 

Name of political party                : Pattali Makkal Katchi (PMK) 

Name of Election                        :  Lok Sabha Election 2024 

Name of constituency                 : 14, Kallakuruchi Parliamentary 

                                                     Constituency, State of Tamil Nadu 

 

1. , a candidate for the abovementioned election, declare for public 

information the following details about my criminal antecedents: 

 

            

                                                                   Candidate,  

                                                                   Kallakuruchi PC,  

                                                                   Pattali Makkal Katchi  

(A) Pending criminal cases 

SI.no Name of 

the court  

Case No. 

And date 

Status of 

case(s) 

Section(s) of Acts 

concerned and brief 

description of offence(s) 

1 Coimbatore 

Sessions 

court 

CC. 

No.605-

615/1999 

Awaiting 

orders 

U/s 138 Negotiable 

Instruments Act.  

(B)Details about cases of conviction for criminal cases 

SI.no 

 

 

Name of Court 

& Date(s) of 

order(s) 

Description of 

offence(s)Punishment 

imposed 

Maximum punishment 

imposed 

1 NIL NIL NIL 

Format C-1 

Declaration about criminal cases 

 

(As per the judgment dated 25th September, 2018 of Hon’ble supreme court 

in WP/Civil No.536 of 2011 (Public interest Foundation & Ors. Vs. Union of 

India & Anr.) 

Name and address of Candidate: Ganesh Kumar S/o. Arunachalam, 

                                                   Vaigai Street, Kalakshetra colony, 

                                                    Besant Nagar, Chennai, 600090  

Name of political party                : Pattali Makkal Katchi (PMK) 

Name of Election                        :  Lok Sabha Election 2024 

Name of constituency                 : 12, Arani Parliamentary 

                                                    Constituency, State of Tamil Nadu 

 

1.A. Ganesh Kumar, a candidate for the above-mentioned election, declare 

for public information the following details about my criminal antecedents: 

                                                                                       A.Ganesh Kumar 

 

      

                                                                   Candidate,  

                                                                   Arani PC,  

                                                                   Pattali Makkal Katchi  

 

(A) Pending criminal cases 

SI.no Name of 

the court  

Case No. 

And date 

Status of 

case(s) 

Section(s) of Acts 

concerned and brief 

description of offence(s) 

1 NIL Cr.No.94/2018 

Avalurpet PS, 

Villupuram 

District.  

Awaiting 

Judgement 

U/S147,148,294, 

(b),352,352,452,307,506, 

(2)IPC, SEC 3 OF 

TNPPDLACT 1992 

(B) Details about cases of conviction for criminal cases 

SI.no 

 

 

Name of Court 

& Date(s) of 

order(s) 

Description of 

offence(s)Punishment 

imposed 

Maximum punishment 

imposed 

1 NIL NIL NIL 

Format C-1 

Declaration about criminal cases 

 

(As per the judgment dated 25th September, 2018 of Hon’ble supreme court 

in WP/Civil No.536 of 2011 (Public interest Foundation & Ors. Vs. Union of 

India & Anr.) 

 

Name and address of Candidate: K. Balu S/o. Late Kaliyaperumal, 

                                                     No. J-75A, Plot No.1993, 3rd Street, 

                                                     15th Main Road, Anna Nagar, 

                                                     Chennai – 600 040. 

Name of political party                : Pattali Makkal Katchi (PMK) 

 

Name of Election                        :  Lok Sabha Election 2024 

Name of constituency                 : 07, Arakkonam Parliamentary 

                                                     Constituency, State of Tamil Nadu 

 

1.K. BALU, a candidate for the abovementioned election, declare for public 

information the following details about my criminal antecedents: 

                                                                                    K. Balu   

 

            

                                                                   Candidate,  

                                                                   Arakkonam PC,  

                                                                   Pattali Makkal Katchi  

 

(A) Pending criminal cases 

SI.no Name of 

the court  

Case No. 

And date 

Status of 

case(s) 

Section(s) of Acts 

concerned and brief 

description of offence(s) 

1 NIL 273/2023 

Neyveli T.S 

PS, 

Cuddalore, 

TN 

FIR stage U/s 143,341 IPC and 

registered FIR due to 

agitation against 

acquisition of land for NLC 

(B)Details about cases of conviction for criminal cases 

SI.no 

 

 

Name of Court 

& Date(s) of 

order(s) 

Description of 

offence(s)Punishment 

imposed 

Maximum punishment 

imposed 

1 NIL NIL NIL 
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